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4. Karnataka contributes 53 per
cent of the water whereas the contri-
sution of water by Tamil Nadu is 30
per cent.

5. Tamil Nadu has developed 28.2
lakh acres of land to be irrigated_ by
Cauvery whereas Karnataks has de-
veloped only 6.8 lakh acres, and 6. from

ithe beginning, Tamil Nadu is unauthorise-
‘'ly bringing more and more lands under
irrigation using Cauvery water whercas
Karnataka is prevented to developed lands
beyond 6.8 acres.

A large number of Inter-State meet-

' ings were held under the guidence of

the Central Government. No pro-
gress is made to come to an agreed
solution.

I make a strong appeal to the Cen-
tral Government to take 3 bold deci-
sion to settle this important issue in
a just and equitable manner, if reed
be, by appointing an expert Commit-
tee,

I also suggest {hat Parliamentary
Legislation may be passed to settle all
Inter-State Water Disputes including
the Cauvery dispute.

+(iii) DEMAND FOR PROVIDING DAILY SER-
VICE OF MADUDHAR EXPRESS BETWEEN
JODHPUR, AND JAIFUR,
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(iv) NEED FOR TAKING JMMEDIATE STEPS
TO CHECK SMUGGLING OF ANIMALS AND
OTHER VALUABLES ACROSS THE INDIA-
PakisTAN BORDER IN RAJASTHAN.
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(v) SETTING UP OF A TUBE-WELLS COR-
PORATION IN RAJASTHAN TO AUGMENT
WATER RESOURCES.

SHRI RAJESH PILOT (Bharatpur):
I wish to bring the following matter
of urgent public importance t{o the
attention of the House under Rule
377 —

Even after 34 years of independence
of our country, Rajasthan still remains
one of the States which cannot provide

even drinking water to  all its villages
and villagers have to work 4 Kms. o
tetch drinking water, Time and

10 a citizen who 1§

water which is the

APRIL 16, 1982 Rule 377 352.

again it has been stressed that a Tube-
well Corporation may be formed at
the State level which can look after-
the interests of farmers and take the
responsibility of digging a tubewells,
because. at higher level the water is
not fit for drinking; and even for irri-
gation purpose it is not usetul. So,
this Corporation would select places.
where water is fit for drinking as well
as for irrigation purposes and could
be utilised.

This Corporation would help in re-
moving this deficiency and black-spot
on the history of Rajasthan. On the - "
one hand we are trying to send water
in the space to a man who is arbitting
in the sky, and. on the other hand, we
cannot afford to give a glass of water
ploughing  in the
fields. working as labourer on the de-
velopment schemes for the future of
India. But the whole nation cannot
give an assurance that he will have a
glass of water whenever he needs it:
1 urge upon the Central Government
to take up the matter with the State
Government and help in all possible
forms to remove this black spol fram
the history of Rajasthan and let soon
there be a day when every citizen of
the State at least could have food and '
minimum require-
ment for survival

(vi) WORKING OF HINDUSTHAN SAMACHAR °
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